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MOTIONS FOR ADJOURNMENT 
AND CALI,'NG ATTENTION TO 

MATTER OF URGENT PUBLIC 
llV;PORTANCE 

STATEMENT OF MINISTER OF IRRIGATION 
AND POWER TC: BREAKDOWN OF POWER 
SUPPLY IN DELHI 

Mr. Speaker: I have received notices 
of adjourflJllc:,; motion by Shri Frank 
Anthony, S'1ri Sur"ndranntb Dwivedy, 
Shri Namb:ar, Dr. L. M, Singhvi, Shri 
Y3shpal Singh. Shri Bishanchander 
Seth, Shri S. M, Banerjee and Shri H. 
N. Muke'"i<-" and also three calling 
attention not'!'es by Shri B~gri, Shri 
Ram R'iian Gupta and Shri p, C 
Borooah, un I elating to the power 
shorta~e anrl the' cply given by the 
hon. Irri!(alicn and Power Minister 
yesterday. I will call upon Shri Frank 
Anthony fo f'~plain how this adjourn-
ment mot'on :s admissi·ble, 

Shrl Nath Pai (Rajapur): There has 
been a further breakdown and we are 
submitted to further torture. 

Shri Frank Anthony (Nominated-
Anglo-Indians): Sir, my adjournment. 
motion reaels as follows: 

"The fa:!ure of the Central Gov-
ernment to e_rcise its authority 
over t~c Ullion Territory of Delhi 
as avowed by the statement of the 
Minish')' {I! Irrigation and Power 
yesterday that"-

I haVt:~ sOL'ght to translate it into 
English-

"So [,lr a3 the consti tutional and 
legal .'(·';.?nsibility is concerned, 
that is :10~ mine. I have no auth-
ority whatsoever. I cannot 
intervene." 
Apart f:'om the question of respon-

sibility, 1 ! ubmit that this is a matter 
of extreme importance to the House 
to know what the constitutional and' 
legal flO~; dun is and whether with 
regard 0 a l;nion Territory, it can lie 
in th~ mouth of the Minister or the 
Governm;>r.t t;) say, "We have no au-
thori t,;' and we cannot intervene". I' 
will Just ulac. the law befote the 
House w!i'11n two minutes bf'cause I 
feel this is a matter whi~h must be 
decided .. , ... 

Mr. Speaker: The question boils 
down '.' 11;1. t;· at we should determin'! 
whetl.e~ lil. Ctntral Government has 
the allth(ll itv ('T not. The position, ac-
cording to ~'lori Frank Anthony, is that 
by th.:! CO'l~" ,ution and other laws, the 
Centl'e has :'.,' authority. but it is dis-
ownil1!! it. 'I he question is whether 
that C'll',; be r. subject-matter cf an 
adjourr.mc,'; motion. I will certainly 
take th"t up afterwards. but firstly, 
the 1.Lll!';'.<!: says that it is not his 
responsibility, If I accept the state-
ment (1f tl.c r~l;r.ister and the Centre 
has n') r(',po l~ibility whatsoever, then, 
of COllrs,', 110 r,djournmellt motion can 
come in. Unless the Central Govern-
ment ;"" mm~ responsibility, how can 
there b,' ,m adjeumment motion on the 
failure on' the part of Government? 
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Shd t'r.lnk Allthony: I shall explain. 
Sir. U .. .j,·r :\~l;cle 239-1 do not want 
tll rea i it-- t he President is cilarged 
"'ith wLnlnl~t"ring Union Terrltories. 
That u;nnot h denied. Under the 
Corporation Act, there is specific power 
given to the Centre to direct the 
mana;;, ~1l .. t :>"d control or the elec-
tricity und"rt"king, and any decision 
by th .. C"ntre ;~ final. VVhen the 
Minister was asked about this chaos 
after this break down, he says? "I have 
no propcr!!except "if~" ";;rr ~~ 

~r IJif>GT ~, ;r~6<Pf ~ ~r ~t lJifitfT~" 
This thing is continuing. The Con-
situation charges the President. ... 

Mr. Speaker: According to Shri 
Frank A.ll~"r,nv, the stateIDf!nt of the 
Minister is not correct. 

Sh~; Fnnk Anthony: It is palpably 
wronll 

Shrimati Renu Chakravar(ty (Bar-
ra-ckp· ;~'. Til is is a questI.Jh of the 
t'efu~al nr ::,C Minister to takE res-
pons:bl . :." 

Mr. Speaker: Should I accept the 
statement of the Minister so rar as 
those proceedings are concerned? If 
that is wrong, there are other methods. 

Shri Frank Anthony: Unless you 
want us to bring a no-confidence 
motion, I thought this would be a bet-
ter way, 

Mr. Speaker: I will just now caI! 
upon the Government to say whether 
tht'Y own that responsibility or not. 

The Prime Minister and Minister .. of 
. Edemal Main and Minister of 
Atomic Energ-y (Shrl Jawaharlal 
Nehru>: Mr. Speaker, Sir, I was not 
here yesterday when this debate took 
pla~e. I do not know exactly what 

',he said, except this quotation of a scn-
tence. It depends upon the context 
and all that. But, apart from that, I 
ce-rtninly do not take the position that 
the Centre has no responsibility. 

8hrl Surendrauath Dwlvedy (Ken-
drapara): So far as the point raised by 
Shri Anthony is concerned, there is no 
,ambiguity. 

Public Importance 
Shri Frank Antbony: The more im-

portant thing is the question of res-
pansi bili ty. 

8hri Jawaharlal Sehru: The C('ntre 
is responsible, and it is true that that 
responsibility is shared as many things 
are. Even the Government of India is 
somewhat shared by various ministries. 
The Home Ministry, as generally res-
ponsible for the governance of the 
central territories, is responsible. 
Specialised subjects are dealt with by 
special ministries-like health, Irri-
gation and power, ~tc., under the 
general superintendence of the Home 
Ministry. That is true. So, in that 
sense, the statement made by the Min-
ister of Irrigation and Power is not 
quite correct. But, of course. I do not 
know what preceded it and followed 
it. I do not deny the responsibility on 
the Central Government. 

Mr. Speaker: But, if I may be per-
mitted to say, the Minister said that it 
was only by private arrangement bet-
ween Pandit Pant the previous Home 
Minister, and hi'mself that he had 
agreed to answer these questions; 
otherwise there was no responsibility 
at all. 

Shri Iawaharlal Nehru: That is true. 
understand, when Pandit Pant was 

Home Minister, question, etc., on these 
matters dealing with Delhi were re-
ferred to him and he asked the various 
ministries to deal with specialised sub-
jects although Pandit Pant continued 
to exercise his own authority as Home 
Minister in regard to the centrally ad-
ministered territories. That statement 
is true. But that is a matter of divis-
ion of responsibility between the 
ministries. The Central Government 
is certainly responsible; some part of 
it may be dealt with by this ministry 
and some by that. 

Mr. Speaker: The difficulty has 
arisen because all the points that 
were raised yesterday were not 
answered at all, and protection OT, 
rather, shelter was taken that this is 
not the responsiblility of the Central 
Government. Therefore, hon. Mem-
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bers felt dissatisfied that no explana-
tion had ,been given. 

Shri Frallk Anthony: More impor-, 
tant than that, Sir, was the claian of 
the Minister that he had no authority 
to intervene. That was he dangerous 
position. 

Shri Jawaharlal Nehru: It may be 
said that the executive authority to 
intervene would lie with the Home 
Ministry. 

Shri Surendranath Dwivedy: Then 
the Home Minister should have partI-
cipated in the debate. 

Shri H. N. Mukerjee (Calcutta Cen-
tral): In that case, Sir, the Home 
Minister should have been here. A 
certain default has taken place for 
which some amends have got to be 
made. 

Shri Jawaharlal Nehru: I am try-
ing to explain the limits of authority 
and competence. I should imagine·-
I am not dealing with this particular 
question because I do not know all 
the facts-that, broadly speaking, the 
Central Government is responsible'. 
whateV'er may be the allocation of 
work betweeri the various depart-
ments or ministries of the Central 
Government. And, as regards execu-
tion, I presume, I speak subject to 
correction, that an order or directive 
in regard to execution should come 
front the Home Ministry. Of cours" 
advice can be given and is usually 
followed. That is 11 different matter. 
But, electr;,c power and such like 
things being specialised subjects 
would be dealt with by the Irrigation 
and Power Mmistry. If it cannot 
deal with it, then the Home Ministry 
might perhaps issue a directive. 

I do not know, Sir, if I have made 
the position much clearer, but I cer-
tainly admit the responsibility of the 
Government of India. Take the case 
of a power failure in a State like 
Bengal, Maharashtra or any other 
~tate. Well, to some extent, if it is a 
central undertakmg, the responsibility 
wouie! !le with the Centre. If it is ~ 

State undertaking the responsibility 
would be entirely of the State. Even 

1393 (Ai) LSD-5. 
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it it is a Central undertaking it may be 
that the State might have got some-
thing to do with it. This subject ot 
power is rather spread out and it is 
difficult to draw hard and fast lines, 
So far as Delhi is concerned, as it is a 
union territory, the Central Govern-
ment is responsible as a whole 
and, On behalf of the Central 
Government, the Home Minister is 
broadly responsible for the govern-
ance of Delhi. Then, in Delhi itself 
there is the Corporation of Delhi 
which may have ;omething to do 
with it, which is more or less an 
autonomous body, though I am nol 
saying that the Corporation has much 
to do with it. Then, with regard to 
specialised subjects like irrigation and 
power and health the Ministries con-
cerned have normally to deal wit)-
them and probably no definite order 
has to be passed 'hy the Home Minis-
try. 

Shri Frank Anthony: May I jusl 
clarify the position' Because, per-
haps the Government itself has not 
taken the trouble to read the Delhi 
MuniCIpal Corporation Act. Specific 
power has been reserved to the Cen-
tral Government. That is what the 
section says. 

Mr. Speaker: There is one thing 
that I was going to suggest. If the 
Government, whether it be one 
Ministry Or the other, own responsi-
bility, then the failure is that of the 
Government, whether it be concern-
ing one Ministry or the other, 
and the Members have the right to 
bring in such motions. The Govern-
ment should he clear in its minds. 01 
course, theore have been arguments on 
this question many a time as to the 
extent of responsibility that the Cen-
tral Government has, so far as these 
undertakings or the Delhi Col"])Oration 
are concerned. Whatever it might be, 
the Government might make up its 
mind. If the Law Mmister wants to 
interfere and give the answer just 
now, he may do so; or I can hold up 
these Motions for the 'afternoon or 
even tomorrow morning and he could 
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[Mr. Speaker] 
give the answer to the House then. 
If the Central Government owns the 
responsibility then the failure is also 
of that Government (InteTTt£ptions). 

SJari Hem Barua (Gauhati): He has 
owned it. 

Shri Surendranath Dwlveciy: The 
Prime Minister accepts the general 
overall responsibility of the Govern-
ment as a whole. Even in this House, 
if a Minister dealing Wlith a parti-
cular subject is' not present in the 
House, another Minister gives the 
reply on behalf of the other Minister. 
because there is joint responsibility. 
So, in view of that position, how can 
a Minister say that it is not his sub-
ject and he has no authority when hE' 
is replying on behalf of the Govern-
ment'! So, the responsibility must bp, 
clearly fixed on the Government. 

Mr. Speaker: Yesterday the Minis-
ter thought that it was not the res-
ponsibility of the Central Government 
at all. He said that it was the abso-
lute responsibility of the Punjab Gov-
ernment. 

Shrl Frank Anthony: And tha t of 
the Corporation. 

Mr. Speaker: Yes, and of thE' 
Corporation, and the Central Govern-
ment had nothing to do with it. Now 
I am only trying to enquire of the 
Government whether they own res-
ponsibility. If they own the responsi-
bility for administering the Union 
territories then, of course, the failures 
also, if any, would be theirs. So, if 
the Government wants to answer it 
definitely in the afternoon, I can hold 
this motion over and the Law Minis-
ter might reply in the evening. If 
they accept the responsibility then the 
flllilure also would be theirs. 

Sbri S. M. Banerjee: You will notice 
that in the adjournment motion tabled 
by us we have not referred to the 
responsibility, because we know full 
well that the responsi·bility is that of 
the Central Government. But, after 
the discussion yesterday, most un-

Public Importance 

fortunately, another power plant has 
gone out of order with the result that 
the power shortage has been aggra-
vated. 

Mr. Speaker: I was not referring 
to the adjournment motion given 
notice of by Shri Banerjee and Shri 
Mukerjee. They have referred to an 
entirely different matter. That has 
been referred to by the hon. Minister 
for Irrigation and Power in the 
beginning when he said that another 
unfortunte incident had oceured and 
he had made arrangements in connec-
tion with that. Therefore. becau.;p 
that reply had already come, no 
motion for adjournment can lie on 
that subject. 

Shrimati Renu Chakravartty: No 
arrangements have been made. They 
were only referring to the responsi-
bility. 

Mr. Speaker: That answer has been 
given. Whether that is complete or 
not, that is a different thing 
al to~ether. 

Shrl S. M. Banerjee: Sir, seek 
your protection. If yOU will permit 
me, may I say that though we discus-
sed this subject yesterday, the entire 
discussion was reduced to a farce? 

Mr. Speaker: He should not speak 
like that. He should make his own 
points. 

Shri S. M. Banerjee: Our object in 
glvmg notice of this adjournment 
motion is not only to bring this 
matter to light but to censure the 
entire Cabinet because they are play-
ing with the lives of the people. 

Mr. Speaker: The hon. Member is 
not precluded from censuring the 
Government I am not asking him to 
desist from it. He can bting a motion 
for censure of the Government; but 
I am talking of the adjournment 
motion that he has tabled. This point 
was referred to by the hon. Minister 
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yesterday. He said that another un-
fortunate accident had happened and 
that on account of the scarcity of 
water the other engines have gone out 
of order. 

Shrl S. M. Banerjee: He did not 
mention it. About the water supply 
he did not say anything. 

Mr. Speaker: He did it in the very 
beginning. He should believe me. 
That had been referred to. 

Shri Nambiar (Tiruchirap«lli): It 
can be admitted. It can be disposed 
of in the usual course. 

Mr. Speaer: It cannot be admitted 
on the ground that it has already 
been dealt with. But I was talking 
of the otheT adjournment motion that 
has been tabled. I should know the 
reaction of the Government to it. Are 
they prepared to answer it just now 
or do they want time till the after-
noon or tomorrow morning so that I 
can hold over this adjournment 
motion? 

S!lrl Hem Barua: After the hon. 
Prime Minister's statement-he said 
categorically that it is the responsi-
bility of the Central Government .... 

Mr. Speaker: Hon. Member should 
realise that that was also qualified so 
far as I could follow it. 

Shri Surendranath Dwivedy: No, 
Sir. 

Shri Hem Barua: It was not quali-
fied. The hon. Prime Minister has a 
peculiar way of balancing sentences .. 
(Interruption) . 

Mr. Speaker: Order, order. 

Shrl Jawabarlal Nehru: What 
ventured to say was on the constitu-
tional issue. I regret to say that I am 
not wholly acquainted with the 
detailed facts. The hon. Minister of 
Irrigation and Power referred to the 
Punjab-I have just now got a copy 
of it-and to this matter pertaining 
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to the Punjab and Delhi. Actually, if 
something happens to electricity sup-
plied by the Punj.ab; if some unfortu-
nate occurrence happens in the 
Puniab, to some extent lit is not the 
direct responsibility of the Central 
Government-ultimately it may be. 
Something has hapened. An accident 
has happened. I said that so far as 
Delhi is concerned, it is the Govern-
ment of India's responsibility. They 
may put forward, as an explanation. 
that something happened in the 
Punjab for which Punjab was res-
ponsible. But their responsibility 
remains .. I do not deny that ....... . 
(Interruption) . 

Mr. Speaker: Hon. Members should 
allow me to make myself clear. The 
hon. Minister said: 

"~ ~ ~ fi!; ;;rr ~ ~'I'fct ~ 
~ ~ ~ f;:rm ~ I ~fi!;;r fl'!l1fl' ... 
~ it ~ ~~r.r m~, ~ 
'l:l;lf;'loqwr <mr ~ I Il ~'r ~ <rf<f ~ 
~~~~fi!;;;r~~lf;'m~ 
~h: <'I'm f;;rR\'mT If;'1' ~ ~, iffl 
~T~~I~w;T~rf~~ 
~ III ~it~~~~~ I" 

Shri Brahm Prakash (Outter Dclhi): 
The transformer which has failed 
belongs to the Punja·b Government. 

'Shrl Surendranath Dwlvecly: 
is a different thing altogether. 
has nothing to do with this. 

That 
That 

Shrl Brahm Prakash: I want to say 
that Delhi. .... (Interruption). 

Mr. Speaker: Order, order. I might 
remind the hon. Member, Shri Brahm 
Prakash, that this position had been 
explained yesterday, namely, that the 
transformer belongs to the Punjab 
Government; the cables and the wirc" 
are all of the Punjab Government; 
everything belongs to the Punjab 
Government and they ·brought it; 
they fixed it up here; it is their pro-
perty; the failure is there and they 
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[Mr. Speaker] 
have to run it .... (Interrnption). I 
should be allowed to fIniIh what 1 B' 

saying.· That has already been dealt 
with and the hon. Minister of Irri-
gation made it very clear. 

Shri Jawallarlal Nehru: That is 
the diffiC'lllty. It is one thing to have 
responsibility in theory and in law 
which I admit; but in practice it may 
be divided up. Now, they have fixed 
it. It may not be directly the fault 
of this Ministry. That has llappened. 
Subsequently what happens will be 
more m the charge of the Minislry. 

Shri Hem Barua: He said about 
the legal and constitutional position. 

Mr. Speaker: He should have the 
patienc«: to listen. 

. Shri Jawabarlal Nehru: Constitu-
tionally I admit the responsibility of 
the Government of India subject to 
e'"J}lanations etc. which we may make. 
It is an explanation that the Punjab 
Government did it; the PUnjab Gov-
ernment is at fault or the Corporation 
of Delhii did something, whatever it 
may be. That is a different matter. 

Shri Frank Anthony rose-
Shri Priya Gupta (Katihar): On a 

point of order, Sir. The question 
here is only whether the Central Gov-
ernment can intervene or not. The 
hon. Prime Minister is .bringing in 
other factors, that is, the 1iaibility of 
the Punjab Government etc. Here 
the point is whether the Central Gov-
ernment can as well ask the Punjab 
Government to do it or not. The 
position boils down to that, namely, 
whether the Central Government can 
ta,ke action or not. That is my point 
of order. 

Shri lawallarlal Nehru: Interven-
tion may be in many things. We 
always intervene in the sense of ad-
vice on this and that. 

Shrl Priya Gupta: On this parti-
cular issue. 

Mr. Speaker: Order, order. He has 
said that in the point of order also. 

Shri Jawaharl:al Nehru: doubt 
very much, subject to what the Law 
Minister might say, if we CaaJ. issue a 
directiVe to the Punjab Government 
in regard to some such thing. We 
can and they do accept our advke. 
The~' have tried their best. If a breal;-
dowr. roccllrs in something under their 
charge, I do not quite see how we 
can issue a directive constitutionally. 
Otherwise, we intervene, ·of course. 

MI'. Speaker: Would the Law 
Minister enlighten us? 

The Minister of Law (Shri A. K. 
Sen): As the PI'ime Minister has 
already said, it is a matter in which 
the field is covered by so many con-
current authorities exercising jurisdic-
tion in different ways: the Punjab 
Government, the Delhi Administra. 
tion, the Ircigation and Power Minis-
try, the Delhi Electricity Supply 
COl'Poration and the Delhi Corpora-
tiO:1 it,·(.'If. It will be extremely pr"-
carious for me to try to make an 
answer of! 'hand to say who parti-
cularly has the principal responsi-
bility in this matter. Having not 
studied the matter with that care 
that it deserves, I would not venture 
an answer offhand. 

Mr. ,Speaker: Oan he help me in 
the afternoon or tomorrow morning? 

Shri A. K. Sen: In the afternoon, 
certainly, I can tell you. As the 
Prime Minister stated, the constitu-
tional responsi:bility of answering to 
this Parliament on a matter concern-
ing ........ 

Mr. Speaker: He should say he is 
going to express his opinion or if he 
wants time, I can give him time till 
Monday morning. This question 
must be thrashed once for all and we 
should know the position. 

Shri A. K. Sen: That is exactly 
why ..... . 
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Mr. Speaker: 'I1ill Monday morning 
I will keep this pending. I will hear 
him. 

Shri S. M. Banerjee: 
we ·are having the 
affairs debate. 

On Monday 
International 

Shri A. K. Sen: We can take it at 
4 o'clock. 

Mr :,peaker: At four o'clock: all 
right. 

Shri A. K. Sen: May I ask you 
what precise answer shall I be ex-
pected to give? Would it be regard-
ing the constitutionaol respongjbility? 

Mr. Speaker: Constitutional legal, 
all responsibility that in such cases 
the Central Government has and how 
far it is answerable for these things 
that happen. 

Several hon. Members Tose-

Mr. Speaker: At four o'clock we 
are taking up this matter. 

Shri H. N. Mukerjee: Under the 
Constitution, the administration of 
Delhi is being looked after by the 
President through his Council ot 
Ministers. At any par,ticular point ot 
time, if something very crucial and 
serious hapoens an Delhi, it is not in 
reason for bis House and the country 
to wait apen the legal interpretation 
to be gi.<;n in his wisdom by the 
Law Minister ,three or four hours 
later. If something serious happens. 
the country and the Parliament must 
be in a ·position to posit responsib:lity 
for it at onre. If that cannot be 
d'one, something is utterly wrong with 
everything in this country. 

Mr. Speaker: Order, order; there 
may be. Certainly something can be 
wrong everywhere also and with me 
also. If I want time to consul~ him, 
what shall I do? '1 want to have some 
assistance, some enlightenment before 
[ I¢ve the decisioD. I am keeping 
them pending till 4 o'clock. 

of Urgent Public Importance 
Shri Slltb Pal: May I submit this 

for his consideration? The matter 
seems to be clear with due respect to 
the profound knowledge of law·of the 
Law Minister whom you have sum~ 
moned to your assistance. May I :llso, 
as a student, su·bmit something for 
his considerwtion? The Constitution 
is absolutely clear. 

Mr. Speaker: I will hear the Mem-
bers when he .gives the opinion. 

Shri Nath Pal: This is for his consi~ 
deration because he is coming having 
I¢ven his thought to it. Is it not a 
simn!~ .~ring? If law and orders are 
threwtened in any land, the Centre has 
the power to intervene. Ministries 
are dismissed. Failure at electricity 
threatens the eontinuance of normal 
life in the capital. The authority 
under the Constitution is absolutely 
clear. 

i\l ... Speaker:' 'He is arguing ;n a 
different manner. 

Several Hon. Members rose--

Mr. Speaker: That should suffice. 
When I hear bhe hon. Minister for 
Law, I will give them an opportunity. 

Shri Frank Anthony: May I merely 
pose the question so that we will 
know (->xactly ..... . 

Mr. Speaker: The question has 
been posed. He asked me and I have 
posed the question. Was that not 
enough? 

Shri Frank Anthony: I have studied 
the sUlbject somewhat, and I think it 
wiL L~ ckar if you would be pleased 
to allow me to pose the question to 
the Law Minister in this way. 

Firstly, Delhi being a Union Ter"i-
tory, is i·t not, all included, directly 
the responsi1bility of tile Central Gov-
ernment? 

Secondly, so far as the corporatiOJ 
is <:<>ncemed, all the other electricit.'· 
undertakings are under the direct 
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control and management of the 
Centre. 

Thirdly, so far as the breakdown 
in Rohtak is concerned, sinCe the 
n'sponsibility is that of the Centre 
because the main breakdown is in 
Delhi-incidentally, the breakdown 
has taken place in Rohtak-may I 
know whether or not according to the 
doctorine of pith and sub3tance the 
breakdown in Rohtak is incidental, 
whereas the real thing is the break-
down here, and if so, whether the 
Union Government cannot give direc-
tions even wi.th regard to a break-
down which has taken place inciden-
tally in Rohtak? 

I would like these three matters 10 
be pose-<! in this way. 

Mr. Speaker: Now, calling-attell-
lion-notice. 

Shri S. M. Banerjee: May I seek 
one clarification a'bout the adjourn-
ment motion? 

Mr. Speaker: I can only call one 
hon. Member. When so many hon. 
Members have given notice, I can 
exercise my Dption to call only one 
Member. In fact, I have heard so 
many. Again and again, we cannot 
go on hammering the same thing. 

Shri S. M. Banerjee: May I know 
whether only the Law Minister will 
answer? What about the Irrigation 
and Power Minister? 

Mr. Speaker: Now, cal1ing-~'.t."'I1-

tion -notICe. 

CALLING ATTENTION TO MATTER 
o"F URGENT PUBLIC IMPARTANCE 

SHORTAGE OF DRINKING WATER IN RAMA-
KRISHNAPURAM 

'" ~ (~) : 1{ f.rIf'f ~ tIS 
if; ~ ~~ 1f~ !tiT 6lfA' f.I1:;f 
"f","'Fq,"'lq ~)1t; ~ ~ ~ ~ ~~ 

~~ ~ ~ ~'tt 'm'dT ~ fit; ~ ~ 
~ it qq-"IT Cffi'IOIf ~ :-

"UlI'fI1SVf~tf, ;:rf m.r"t if tr"f.t ~ 
qr;ft iff ~"'e I 

The Deputy Minister in the Minis-
try of Health (Dr. D. S. Raju): May 
I be permitted to read out the state-
ment in English? On behalf of Dr. 
Sushila Nayar, I beg to make the 
following statement. ... 

,,1 ~~ : ~R II; ~e qrq; 
'I.lli<:, '11: I 

~1Il~:"f'Ii"tci\'~i{ 
m;ife ~T 'liT rr~ ~h: ~ qrq; ~ 
lfil:ilr m tflIT I "m'T "'ir"IT ~;r ~ r", 
"m'T lffr;;r~ ~T it ~;;r["IJ I ~~ 
it "m'T It>l ~"t it ~T (tfT I 

q1 1fI",1 : \f;r fir.m riit erR 
1fT ~~;rift ~~R ~ lf~ilr ~ 
~"t ~"t ~{ll" i? qm ~ fiI; it it ~T it 
;fI~ ~ ~ ~'tt lfi! fit; ~ %~ it ~1 
\Jffi: "fTil:('fT ~ ~r m ~ ~ it \J., !tiT 
\Jfn: ~ ~ CfiI; if.t; ~ ? 

~" ~ : 'f!i\, ~ri~ I 
~fq-~oTo;;r!1f I 'q"i(" ~~ 

~;r ~"t if ~ i!T.;r m a7 \J"f!i\1 
q-~ ~ fir. <i ~ it ~ I 
Sbrmati Renu Cbakravartty: If my 

bon. friend is going to insist every 
time on a statemen.t in Hindi, then it 
becomes difficult for non-Hindi-knDw-
ing people to follow it. (Interrup-
tions.) 

Mr. Speaker: Order, order. 

4 irH!<: ~~..n- ~ '!'.~ I ;;rl:r 
~r 9 t 'Ii11J ~r. ~ I 
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